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U'i gi nal APpli ca ti on 1\10. 280 of 2)00

,A s tric t : KAtrUH

G LrlAiY1. :-

Hon' bl e Mr. JUstice l'4eelam Sanjiva i1.eddy., V.G.

Hont hIe (Vir. M.P. sinQh, A.M.

Bhagwat~ Prasad vi KrctII
Sio SIl. 1'40khey.L al
ill 0 32/ 1, HarbHld er 1 agar II,
KaOpur•

( sri K..P. singh, Advocate)

• • • • • • • APplic ant

versus

uni on Of 1ncti a thrOugh
EOgineer_i CLChief,
Army Headquar ters,
New Jelhi.

",..

2. Chi ef Engi neer ,
central Command,
Luc kn os ,

3. Garrison Engineer
Mili tary EngineerIng services,
Kanpur.

. . . . . .
V R. u E it ,Or al )

.By Hont ble jy\r, Neelam Sanjiyaieddy, V.C.

sri KP Singh, counsel for the applicant submi ts

that the pay fixation of the applicant was not d ore as

per Rules and if his pay was fixed as per Rules, there

Was no need for recovery of amount f r on hi s salary.
t,further

2. rhe counsel for the applicantt,submi ts that the

apf.Jlicant has made a represen-cati. on to the respondent

nO.l for fi xati on of hi s Pay as per tl.ules but wi thout

di sposing of hi s r epr esent atd on the respondents have

started r ec overy of the amount already Paid.
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3. In view of the above submission by the counsel

for the applicant, the UAis disposed of at the admission

. stage wi th a direction to the respondent nO.l t~ dispose

of the representation of the applicant pending with him

wi thin 30 days frcm the date of receipt of this order

and ti 11 then no rec overy shall be made.

4. The rlegi s-c.ry is Ji r ect ed to issue a copy Of thi s

Order to the respondents immediately 0

Vice~

';i


